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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD

QA .5307/97 © dt.15-2-1999

Batweaen
Kum. J., Aruma : Applicant

and

Contreller of Dafence Acceunts
Secunderabad

No.l, Staff Read

Sacunderabgad

Respondertd

I-. Vishnu Rae®
Advecate

L 1]

Ceunsal far the applicant

¥. Vined Kumar
A&dl.CG5C

Counsel fer the respondentg

Ceram
Hen. Mr. Justice D.H. Hasir, Vice Chairman

Hen, Mr, H, Rajendra pragad, Member (Admn.)




0Aa .507/97 dt.15-2-99 I
|

Order

Oral erdar (per Hem, Mr. Justice D.H: Nasir, Vice Chairman)

Hasrd learmed ceunsel fer beth the parties.

1. This OA was filed fer ebtaimimg maim relief te the
I

effact that the respendents sheuld be diractsd te follew
the precsdure fer recruitment fer the pest ef Auditers as

fellewad by the Staff Selectiem Beard and the law laid dewn ‘
|

hy the Suprema Ceurt.

2. The respesdents have new filed an affidavit dated

<t
5.2.1999 im which im paragraph-6 ef—which it is steted as

under .

"In view ef the abeve, the prepesed selsctienm
precess rsmely appeinting the cardidates threugh 1
Empleyment Exchange was met at all cemmenced : |
since Staff Selectien Cemmissien agreed te
spenser cendidates which is the autherised
chanme] far recruitmeat fer the pests uader
Unien ef India. Censequently the entire list of |
candidates received frem the Dist. Empleyment

Officer, Chikkadpalli was returned vide letter

dated 22-9-97 (Amnex.R.III). Thus the alleged |
cause of actiem fn the OA dees nmet subsists ard

therefere the OA has te be clesed.” i

3., 1Im view ef what is stated in the afersstated affidavit |

it transpires that the OaA dees met require te be pursued amy |

furthar.

4. Hence, the 0A is clesed accerdingly with ne erder as te

cests.,

el

(D.H., Nasir)

(H. Raj= b Prasad)
Mamb dme, ) Vice Chairman
' I
Dated : 15 Fabruary, 99 Shalegis
Dictated in Opea Court ﬁvqr}
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